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O R D E R 

23.01.2020   It appears that no settlement has been reached. 

 Post the appeal ‘for Admission (After Notice)’ on 5th February, 2020. 

 During the pendency of the appeal, the ‘Liquidator’ will proceed in 

accordance with the decision of this Appellate Tribunal in “Y. Shivram Prasad 

Vs. S. Dhanapal & Ors.-Company Appeal (AT) (Insolvency) No. 224 of 2018 

etc.” disposed of on 27th February, 2019 and will also ensure that the company 

remains a going concern.   
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